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MR. DEPU'!'Y CHAIRMAN: Now,
we shall take up clause by clause cop-
sideration of the Bill.

Clauses 2 a1d 3 the Schedule were
added to the 13ill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI NIREN GHOSH:
given a chane to Speak.

I must he

MR. DEPU'I'Y CHAIRMAN: Please
_sit down.

SHRI NIREN GHOSH: This is not
democracy. I walk out in protest.

SHRIMATI SUSHILA ROHATGI: I
move—

“That the Bill be returned.”

The question was put and the motion
was adopted.

THE ORI~SA APPROPRIATION

(NO. 4) BILL, 1973

THE DEPV/TY MINISTER IN THE
MINISTRY GF FINANCE (SHRIMATI
SUSHILA R)DHATGI): Sir, on behalf
of Shri K. R. Ganesh, I beg to move-—

“That the Bill to authorise pay-
ment and appropriation of certain
further suns from and out of the
Consolidattd Fund of the State of
Orissa for the services of the finan-
cla] year :973-74, as passed by the
Lok Sabha be taken into considera-
tion.”

The BIill .5 in respect of Supple-
mentary Denands of Rs. 1861-26 lakhs
voted by the Lok Sabha and Rs. 6-36
lakhs charged on the Consolidated Fund
of the State. :

The Budget of the Orissa Govern-
ment was passed by the Parliament
in July, 197! and the frst batch of
the Suppleinentary Demands was
passed in the last session of Parlia-
ment. ‘

[22 DEC. 1973]
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These Supplementary Demands in-
volve an additional expenditure of
Rs. 1897-62 lakhs, of which Rs. 1060-19
lakhs are on revenue account and
Rs. 837-43 1akhs on capital account and
loans. The more important items in-
cluded in this batch of Supplementary
Demands are Rs. 10 crores for cxpendi-
ture on relief measures due to natural
calamities, Rs. 6-50 crores for medium
and minor irrigation projects and
Rs. 1-50 crores for special welfare
schemes and crash programme for the
educated unemployed (Half a Millicn
Jobs Programme).

The additional expenditure included
in this Appropriation Bill will be offset
to the extent of Rs. 1820-20 lakhs
through receipt of additional Central
assistance, Rs. 10 lakhs by recoveries
adjusted in the accounts in reduction
of expenditure and Rs. 67-19 lakhs by
anticipated- savings in expenditure in
the sanctioned Grants, thus leaving a
net cash outgo of Rs. 23 thousands
only from the Consolidated Fund of
Orissa.

Sir, I may add that in view of the
urgency of ircurring the aditional ex- .
penditure, particularly for providing
relief due to natural calamities as well
as the crash programme for educated
unemployed, an expenditure of Rs.
18-34 crores included in these Supple-
mentary Demands was authorised by
the President in pursuance of Article
357(1)(c) of the Constitution.

The question was proposed.

sy aaw feme  (STT WRW) @ 99-
gt oY, ST & TeEew § &9
19 FEr7 ®qF FT GEAHA a9 AT
qrAT A T § 1 WA wrawar fedy
fafarer IaT & Tvaeg § ¥ A6
# Prdws aw &<t § A7 q@ agd
qFAF ET & |

I
sfiad gaen Qgaers - AT !
of; asw fExic : § aneA & =0
afed fF ST 1 awe ST A
ST H WTAT, FE 9T T 1T
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AW AR a g § AwEs witaw
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F1 I T Feyl ) G BT AW
grg ¥ e wWifed + Og anq e H
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g m 7Y Ta o faww A $0 g awa
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arfed qo odr R " & sty
F sfgerholr s @ aFd 8
AT AL

SHRI BHUPESH GUPTA (West
Bengal): Mr. Deputy Chairman, Sir,
only a few oliservations I will make.
This is perhaps the last time we are
discussing Orissa in this House before
another mid term election which is
likely to take place in the beginning
of next year. We felt rather disturbed
about the de -elopments in Orissa be-
cause during President’s rule nothing
much has been done at all to improve
the condition:; of the people. 1 must
say even the Central Government did
not take much initiative to extend to
Orissa financial and other assistance
which they require as a result of the
calamities th:y suffered due to flood,
cyclone, drought and so on. Now, Sir,
Orissa needs our attention. It is not
industrially very developed. In fact,
it is backward and Mr. Biju Patnaik,
who at one .ime claimed that he was
going to build up Orissa, has done
nothing. Novr, even his industries are
in a bad shae. Naturally public sector
is the only remedy and industries
should be dweveloped in Orissa in the
public sector, apart from the assistance
that may be given to the small busi-
nessmen, traders and small industria-
Hsts in that State. Now that we are

1.
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\ faced with elections, a formidable com-

bif}ation has come about led by Mr.
Biju Patnaik and the so-called Pragati

. Dal. There is nothing ‘Pragati’ in that

Dal. It is a combine of Mr. Mahatab,
Mr. Biju Patnaik’s former Utkal Con-
gress, Swatantra Party and certain
other disgruntled elements who have
got together to form a kind of front in
order to fight the elections and capture
power.

SHRI SUNDAR MANI ~ PATEL
(Orissa): Is the alliance a horror to
you ?

SHRI BHUPESH GUPTA: It is all
right. Now, obviously they are playing
on very high stakes, the rightist forces
in the country, expecting that in the
elections in Orissa they are going to
win the elections and they will be re-
turned to power again.

Their calculations are based not only

" on their own strength but on the divi-

slons inside the Congress. on the fac-
tional fights inside the Congress, which
are being bolstered up, I must say, by
certain agencies from outside includ-
ing Delhi. I think, Sushilaji, you know
it ; or you may not know it. We know
this thing. For example, we were u
little taken aback when we read in,
the newspaper that the Prime Minister
—today she is in Orissa—in one of
her earlier visits to Bhubaneshwar in
Orissa, met one Mumtaj Ali. Mumta)
Ali was the Chief Engineer against
whom there were many charges of
corruption and he has recently resigned.
And it seems that he wants to enter
politics, if possible Congress polities.
Now, Mumtaj Ali is a notorious name
in that State. I am surprised that the
Prime Minister met him. How this
thing came about is a mystery; who
brought it about? Surely, the Prime
Minister did not know about....

SHRI K. C. PANDA (Orissa): He
has glready applied for candidafure.

SHRI BHUPESH GUPTA: Well, it
must have been done. I am a little sur-
prised. People say that he has got
crores of rupees and so on, all kinds
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of things are said about him. Even
when the popular Government was
{here, there were charges against him.
But we were all taken aback, that iLhe
Congress should take a man of cthis
kind. Surely, the Prime Minister did
not know him. She must have been
asked by some people to see Mumta)
Ali, And we would like to know how
the meeting came about. Now, Sir,
this is very disquieting and this Iis
being taken advantage of by the righ-
tist forces. And they are saying “Look
here! The Prime’Minister is meeting
Mumtaj Ali.”

=Y FAETW AR AT ¢ I Ay qfE
T ¥ 73 TG T |

SHRI BHUPESH GUPTA: I am not
taking advantage of it. I am criticising
it. And they are telling how it is that
that meeting took place. All kinds of
insinuations or suggestions are being
made in this connection. Now, may I
ask the High Command of the ruling
party including the Prime Minister ?
Is it not proper for her to consider
the matter seriously before they give
any kind of encouragement to people
like Mumtaj Ali; the former Chief
Engineer of Orissa ? Why did he resign
suddenly ? Because he wants fo be
elected, and once he gets elected, he
thinks that he would be g Minister;
if not the Chief Minister, at least a
Minister. Now, I should like a little
clarification. I do mnot think she can
give the clarification. But I think the
fact should be known to the country,
it should not be hidden because my
friends are using it in a particular
angle with a view to having an edge
over the Congress there, to have an
upper hand, and the Congress is, open
to this kind of attack and criticism
beeause, after all, why should Mumtaj
Ali be suddenly pitchforked into poli-
tics and why should he be sending
nomination from the Congress Party ?

As you know, Sir, Mr. Biju Patnaik
is a very clever man. And in the House
once my friend, Mr. Lokanath Misra,
used to attack him. His strategy is
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simple—to get as many people as pos-
sible elected from his own party under
the Pragati Dal and get as many Trojan
horses elected as Congress candidates
so that after the elections he can form
the Government, if necessary, through
defection and so on. We are not
passing the Defection Bill now, it will
be in the Committee. This Mr. Biju
Patnaik has been saying that whatever
the results of the election, he is going
to form the Government. And we are
told that he is telling the unemployed
young men that we shall give you
remuneration, go and work, After 1
come {0 power, I shall give Rs. 230
to each one of you. He has already
deployed a large number of young
volunteers with the assurance that he
would be coming to power and later on
he would be looking after their
interests.

In this connection I am a litfle dis-
turbed to know—and I know it for a
fact—that the American Consulate in
Calcutta is taking undue interest in the
Orissa election. I hope that Depuly
Finance Minister sitting here is listen-
ing what 1 say and I hope she would
convey it to the proper guarter.

SHRI K. P. SINGH DEO (Orissa):
The Russian counsel took very active
interest in the last Cuttack by-election.

SHRI BHUPESH GUPTA : My friend
knows that. The wearer knows where
the shoe pinches. The American Con-
sulate is taking particular interest,
Recently, a few months back. mem-
bers from the American Consulate in
Calcutta visited Bhubaneshwar and
Konarak, ostensibly for site-seeing
and other things. But actually some
meetings took place in ‘which certain
ex-Judges were present, certain
Rightist politicians were present.
They were closeted for long hours in
those meetings. We have got the in-
formation. Let the Government deny
that our information is wrong. I have
reason to believe this information is
available to the Government also.

Now, Sir, Mr. Biju Patnaik, is nof
in very good financial conditions. As
you know, his business is on the wreck.
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He owes the Go.-ernment mnearly a l
crore of rupees s income-tax arrear
I do not know why this money is
not being collectec from him. I do not
know how so mu:h funds are collect-
ed. Previously ¢ was thought that
Mr. Biju Patnail was financing out
of his own funds But today he does
not have that miich of wealth which
he had at one time, many of his
business concerrs and undertakings
having crashed. Cur Swatantra friends,
their miniature frrmer princes do not
have much money either but they have
certain social pulls, especially in the
western part of Orissa, in the old
areas. But they do not have enough
cash to finance the elections of this
type.

SHRI NAWAL KISHORE: What is
the position of th: C.P.I. in the coming
elections ?

SHRI BHUPESH GUPTA: It 1s a
very relevant question you have ask-
ed. I will come to that. Whatever
happens, I demund proper investiga-
tion by the Cential Intelligence autho-
rities, especially by the C.BI. if you
like. I do not }Fnow what the C.B.I.
is doing. They siould investigate into
what has been ¢lleged to them. Some
report they have got and some investi-
gation may have taken place. But steps
are not being talen. It can be probed
though evidence cannot be led in a
court of law. Obviously, people will
not agree to go "o a court of law, But
all this is well known in Cuttack,
Bhubaneswar anl Konarak that some
secret meetings had taken place bet-
ween the U.S. Consulate members
from Calcutta and some leaders. And
I may tell you -hat one ex~Chief Jus-
tice was also present. I can give you
some names alsy of those who were
present at that meeting.

SHRI K. P. SINGH DEO: Please
give the names.
SHRI BHUPESH GUPTA: I will

give the name soon, but not now for
your benefit. So the matter should be
investigated.
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SHRI NAWAL KISHORE: After

bargaining with Congress (R), he will
give names.

SHRI BHUPESH GUPTA : Sir, Mr.
Biju Patnaik is whipping up regiona-
lism. A kind of tension is sought to
be worked out in order to antagonise
our Oriya brothers against the Ben-
galis. This is very serious situation
and everybody knows who is behind
all this. Mr. Biju Patnaik thinks that
like the Shiv Sena in Bombay once
regional passions are aroused he would
be in a position to cash on them and
have many of them elected. Sir, it
would be most tragic if the Bengalis
were drawn into conflicts and fights of
that type. Oriyas are there in Cal-
cutta. Bengalis are there in Orissa. I
do not know what game he is playing.
I would ask him not to go in for this
kind of thing.

SHRI SUNDAR MANI PATEL: No-
where he has said anything against
the Bengalis.

SHRI BHUPESH GUPTA : You know
it very well and it has been reported
in the papers. Many things are being
written and said because of the des-
perate condition in which he finds
himself today. That should not be
allowed to happen. If you have any
good sense. at least you stop this kind
of thing. Let us fight the election.

SHRI LOKANATH MISRA (Orissa) :
The only thing he said is that Orissa
has sufficient leadership both in the

Congress and elsewhere; therefore,
what is the wuse of bringing Big
Brothers from West Bengal, bring-

ing the Chief Minister of West Ben-
gal in order to propagate for the
Congress in Orissa? Is the Congress
in Orissa so lacking in leadership that
we have to invite a Big Brother from
West Bengal ?

SHRI BHUPESH GUPTA: I am
grateful to my friend, Mr. Lokanath
Misra. Indirectly he has supported it.
He is not objecting to Dev Kant
Borooah being nominated to look after
the Orissa election. Mr. Biju Patnqik
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is saying, why a Bengali should come ?
It is not a question of Big Brother
or Small Brother. In fact, Mr. Biju
Patnaik is the older of the two. I am
very glad he is defending Mr. Biju
Patnaik. Precisely this is what is hap-
pening. I can understand their critici-
sing the Central High Command and
other things. But why is this kind of
argument put forward that Bengalis
are being brought to dominate them
once again? The Congress nominated
Mr. Siddhartha Shankar Ray along with
Mr. Dev Kant Borooah to look after the
election in Orissa. Of course, it is
their business. But why should they
attack him on the ground that he is a
Bengali ? That is not good. I never
attack Mr. Biju Patnaik on the grouhd
that he is an Oriya. Mr. Biju Patnaik
is now the chieftain of reaction in
Orissa linked with the Americans. Mr.
Biju Patnaik invites Americans to
come, and Americans are already there.

SHRI LOKANATH MISRA: Please
do not bring that in. It would not pay
if you bring in the Americzns or the
American lobby or the American Con-
sul-General. The fact remains that if
anybody is paying the most frequent
visits to Orissa, it is probably the
Russian Consul, and if anybody has
paid to the Congress Party, it is the
ISCUS that has paid Rs. 17 lakhs
during the Cuttack by-election.

SHRI BHUPESH GUPTA : Sir, one
does not need Rs. 17 lakhs. Your MLAs
can be bought for Rs. 50,000.

SHRI LOKANATH MISRA: It is a
great aspersion on our MLAs in Orissa.
All the same, if Mr. Bhupesh Gupta
says that, I would rebut it by saying
that Rs. 17 lakhs were given because
the Cuttack by-election needed about
Rs. 80 lakhs. And only because Rs. 80
lakhs were spent in the bhy-election.
the Congress got the seat.

SHRI BHUPESH GUPTA: I do not
know the sense of arithmetic of my
friend, Mr. Lokanath Misra. How many
thousands make a lakh for him, T do
not know. He mentions Rs. 20 lakhs
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and Rs. 80 lakhs for one Assembly
seat. I will not go into that.

MR, DEPUTY CHAIRMAN : Please
wind up.
SHRI BHUPESH GUPTA: I am

finishing. But for the interruptions, T
would have finished. My friend asked :
What is the position of the CTommu-
nist Party of India in Orissa ? I tell
you very frankly that our party will
contest the elections. Our basic poli-
tical aim is to defeat the rightist com-
bine. Certainly we do not like the Tro-
jan horses to be elected in the Con-
gress Party.

SHRI NAWAL KISHORE : You will
contest on the mercy of Congress (R).

SHRI BHUPESH GUPTA : Well, we
have won without the Congress (R)
and sometimes by making adjust-
ments with the Congress (R). What-
ever your provocation, we want the
rightist combine to be defeated in
Orissa because it is the American
agency. We have some strength in
Orissa also in some places. We shall
contest in those places. We do not
aspire to be in the Government. But
the conspiracy to-day of the former
Princes, Mr. Biju Patnaik and the
Americans, who are there, is to capture
power in Orissa. Sir. you know very
well about my criticism against the
Chief Secretary of Orissa. Editorials
were written against me in Mahatab's
paper. I criticised the Chief Secrsatary
in this House, For that, T was attack-
ed in a two-column editorial in
Mahatab’s paper. Everybody knows
what is happening in Orissa.

Before I sit down, Sir, the solution
to the problems of Orissa lies in
strengthening the left and democratic
forces and in weakening the reac-
tionary forces both within and outside
the Congress, and in this case parti-
cularly, in defeating them in the
election when the rightist combine,
with the blessings of the rightists all
over the country, have made it a point
to seize Governmental power in Orissa.
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We shall cer ainly do it. And we
want the propressive elements inside

the Congress to be strengthened in
Orissa. ,

We want also the progressive
elements outtide to be strengthen-
ed. I am n> just talking about
the Commur st Party. We want

all of them !0 work together and
defeat the monstrous conspiracy. Biju
Patnaik has recently attacked the
Indo-Soviet Aireement and Brezhnev’s
visit. Not only that. You will be sur-
prised, he asked: “Why are you bring-
fmg in the wiites ?” It has beecit pul-
lished in the aewspapers. Our friend-
ship with th: Soviet Union is de-
nounced, He s ys, we, the coloured, are
inviting the whites., This is what he
is saying on international issues. On
national issue: he is instigating Oriya
brothers and sisters against the Ben-
galis in order to capitalise on linguism
and chauviniem. Such forces should
be defeated. 1 think I am very clear
on these things. I am very grateful to
you for giving me this opportunity.
§ .

SHRI NAWAL KISHORE: I know
you are only surviving on the mercy
of Congress (11).

'};: ) N

SHRI SUWYDAR MANI PATEL:
While we are discussing here Orissa
Appropriation Bill (No. 4) today, our
Madam Prime Minister is touring, is
making her election campaign in
Orissa. At wt yse cost? And she must
be now shedd ng her crocodile tears
for the cyclcne and drought prone
people of Orissa. She must be shed-
ding tears for the downtrodden people
belonging to Scheduled Castes and
Scheduled Tribes in Orissa just now.
At the outset I would like to know
from the Deputy Finance Minister as
to what the cost is of a public meet-
ing which is to be addressed by the
Prime Minister, by whom this cost is
borne, whethcr by the Centre or by
the Congress |’arty or from the Orissa
Exchequer. I want a clarification from
the Deputy Finance Minister on this
point...
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SHRIMATI SUSHILA ROHATGI:
Would you please repeat what you
have said ? Because, you wanted a
clarvification on it.

SHRI SUNDAR MANI PATEL: I
am coming with details...

MR. DEPUTY CHAIRMAN: He is
8oihg into the details.

SHRI] SUNDAR MANI PATEL:
There may be near about 14 helipads
anqd every helipad requires a minimum
Of_Rs. 20000 for its construction and
this expenditure is met from Orissa
€XcChequer. Now the Prime Minister
must be touring the tribal areas in
Orissa. 1 would like to highlight the
conditions of the tribal people there.
The Prime Minister must be making
very high sounding speeches for the
benefit of the tribal and Scheduled
Caste people. But what is the percen-
age of tribal people who have got edu-
cation ? The percentage of educated
People in Orissa is only 27, Out of that
what is the percentage of the people
belonging to tribal] and Scheduled
Caste people who are educated ? Here
Is 4 very vital point. The Central Gov-
ernment and especially Mrs. Gandhi,
are crying hypocritically for the last
two years, they are shedding crocodile
tears, for the uplift of the tribal people.
Here 1 would like to highlight one
point, about the boys who are going
upty and beyond secondary education,
are getting help from the Central Gov-
ernment for their education. But what
about the children of the poor people
who have no land, who have no jobs,
who have no means of livelihood, to
maijntain their children ? Those
children half-clad, half-fed. And as a
congequence they are not even able to
g0 to primary classes. We are talking a
lot of things about uplift of Harijans
and Adivasis here. There may be
hardly four or five per cent of boys
belonging to Schedule Castes and
Scheduled Tribes getting education.
What about the rest? I hope Mrs.
Gandhi will make a statement on this
particular issue, if she has any heart
for the downtrodden people and she
must make a statement as to what she
is doing. #
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SHRI RANBIR SINGH:
sympathy for the downtrodden.

Every

SHRI SUNDAR MANI PATEL: I

know what sympathy you have, Do
not make all this hypocritic talk.
Sir, what about the employment

possibilities for the educated and un-
educated youth of the State of Orissa ?
We have been demanding a second
steel plant. We have got one
steel plant in Orissa under Central
Government. But what about the em-
ployment potential in that steel plant
for the people of Orissa? Hardly 5 or
6 per cent from Orissa get employ-
ment there. Let us analyse the employ-
ment situation in Bhilai or Bokaro or
for that matter in Durgapur. How
many people of these respective States
got employment there? (Interrup-
tions). Please listen. What is the per-
centage of people belonging to Orissa
employed in Rourkela steel plant? We
were told not to ask for the second
steel plant in Orissa. We did not ask
for money from the Central Govern-
ment. I think it was in 1969 or 1970
when Shri R, N. S. Deo wrote a letter
to the Prime Minister requesting her
to give a signal to have a second steel
plant with foreign collaboration, of
course, with permission of the Central
Government. That letter is still to be
answered. Otherwise how could the
unemployment problem .of the State
" be solved? One of my friends who
spoke just now—Shri Tyagi—said
about Sargapalli lead smelting plant.
During Shrimati Nandini Satpathy’s
election campaign, Shri Shah Nawaz
Khan had been to Sargapalli. For
what ? He laid the foundation stone
‘of the plant. That was just to hood-
wink the people of Orissa. When Shri
Biswanath Das was there as Chief
Minister, I think there was an agree-
ment between the Central Government
and the Government of Orissa to have
that lead smelting plant with 51 per
cent of shares for the Centre and 49
per cent for the State. But now that
has been reduced to 26 per cent, This
was done during the regime of Mrs.
Nandini Satpathy. We do not know
yet where that lead smelting plant
stands. We know nothing gpout it. To
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have that plant was one of the aspira-
tiong of the people of Orissa so as to
provide some employment to the peo-
ple there. Likewise, every such effort
to solve the unemployment problem has
been frustrated by the Central Govern-
ment.

Lo ¥ K Ti¥e

One of my friends demanded that
the elections in Orissa and U.P. should
be taken up simultaneously. That is a
fair demand. There 1is a similar
demand from all the Opposition parties
in Orissa, I do not think that there
can be any bottleneck to have bhoth
the elections conducted simultaneously
in Orissa and Uttar Pradesh, and this
should be conceded to.

Mrs. Gandhi is now in Orissa and
is using a helicopter belonging to the
I.AF. That is being used by her for
her party purposes. Her present tour
and the next tours are purely for
party purposes. Shri Biju Patnaik. the
Pragati Party leader has demanded a
Helicopter belonging to I.A.F. on hire
basis. I hope this is a fair demand and
justice should be shown to the Oppo-
gition parties. While the Congress
Party and Mrs, Gandhi, in the name
of Prime Minister, are using the heli-
copter for party purposes, why should
the Government not allow the Oppo-
sition parties to wuse the helicopier ?
They also should be provided with the
same facilities. Of course, if the oppo-
sition Parties pay the hire charges.

With these words, I conclude.

SHRI NIREN GHOSH (West Bengal):
Sir, Orissa is a neglected State and
it is a neglected State though it has
huge mineral resources. If there is the
President’s rule now, it means Shrimati
Indira Gandhi’s rule and Mrs. Sat-
pathy’s rule andr if the lands were
taken away from the landlords and
given to the peasants, then alongwith
the huge mineral resources. Orissa
would have been transformed into a
gem of the eastern part of India and
democracy would have thrived. Pri-
marily in the days of the Congress rule
only it has become impoverished
which, my friend, Shri Bhupesh Gupta,
never mentions and he is very shy
in that respect.
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SHRI NAWA!, KISHORE: Yes, he
is very shy.

SHRI BHUPE'SH GUPTA: What 1s
it?

SHRI NIREN HOSH: Anyway, Sir,
Orissa and U.P have, for the imme-
diate present, bi:come the focal points
of politics in Irdia, I should say that
I Qiffer with th:m in a way because
In a way, Sir, trere reaction is fighting
reaction. Left .nd democratic forces
are very weak ipn these two States. If
that is so, where is the place for the
leftist democra'ic forces? Sir, Mr.
Bhupesh Gupta has aligned himself
with the reactionary party, ie the
Congress Party.

SHRI BHUPESH GUPTA: There-
fore, he is a r-actionary?

SHRI NIREN GHOSH: Yes. He has
aligned himself with the reactionary
party.

SHRI LOKANATH MISRA: Mr.
Ghosh, Mrs. Nandini Satpathy has
alleged that a part of the Congressmen
are in the payrcll of the C.I.A. in order
to oust her!

SHRI NIREN GHOSH: Yes, that Is
the beauty of it Now, our Prime Minis-
ter has said, ‘We have co-operated
with the C.P.I. and we will co-operate
‘with the C.P.I., because if we do not
co-operate with the C.P.I. and if we
had not co-operated with the C.P.I,
the communist movement would have
spread from Weast Bengal and Kerala
to other parts »f the country”.

SHRI NAWA . KISHORE: That is
right.

SHRI NIREN GHOSH : It is not com-
munist movement, but it should be
democratic movement. So, Sir. with the
help of the C.I.I., whatever she might
talk shout it, she has headed the re-
actionary leadership of the Congress
party in dem:lishing the democratic
movement in 3ll the States of India.
Sir, I would like to tell Mr. Bhupesh
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Gandhi has become the focal point and
has acquired a status as a progressive
leader. Now, I would like to ask him
one thing: Has she not aligned herself
with the Muslim League ? Has she not
met Mr. Mumtaz Ali who is a C.L.A.
agent ?

SHRI BHUPESH GUPTA: Sir, the
difference between me and my friend,
Mr. Ghosh, is...

SHRI NIREN GHOSH: Let me speak.
We can come to that later.

SHRI BHUPESH GUPTA: No. You
have asked me a question and I should
answer now. Sir, Mr. Ramamurthy and
Mr. Sundarayya secretly met Shrimati
Indira Gandhi to tell her that the Com-
munist Party is responsible for the
bandhs and so, why she should not
support them. Well, the secret way you
may choose and you may do secretly
what we openely do. Let him deny
that, Sir. Y e 1

SHRI NIREN-GHOSH : I deny it. Sir.
Let him prove it.

SHRI BHUPESH GUPTA: Sir, it
has come to our notice that our friends,
Shri Jyoti Basu, Mr. Ramamurthy and
Mr. Sundarayya met Shrimati Indira
Gandhi and told her that it is the Com-
munist Party which is responsible for
the bandhs...

SHRI NIREN GHOSH: Which bandh ?
Which bandh., Mr. Bhupesh Gupta ?

SHRI BHUPESH GUPTA: ...and
they said that she and Mr. Raghunatha
Reddy were persecuting them and, in
fact, they asked her to tell Mr. Raghu-
natha Reddy to take a favourable
attitude towards them.

SHRI NIREN GHOSH: Which bandh
you are talking about, Mr. Bhupesh
Gupta ?

Rl e e

SHR] BHUPESH GUPTA: Sir, now
they want to make up with Shrimati
Indira Gandhi. Mr. Ghosh, are you

Gupta that he thinks that Shrimati | denying all these?

L]



167 Orissa Appropriation

SHRI NIREN GHOSH: Which bandh ?

SHRI BHUPESH GUPTA: Sir, he
has asked me which bandh it is. Sir,
Jit is quite interesting on the last
day...

SHRI NIREN GHOSH: Mr. Bhupesh
Gupta, which bandh you are referring
to?

SHRI BHUPESH GUPTA: Please sit
down. I will tell you. I will divulge
the whole thing.

SHRI RANBIR SINGH: Yes, you
should divulge it,

SHRI BHUPESH GUPTA: I will
divulge it. Sir, in Parliament, my
friend, Shri Niren Ghosh, is putting
up a brave and smiling face. And I
do not grudge it. But the facts are
these: Three meetings have taken
piace. Firstly, Shri Romomurthy, the
Politburo Member, then Shri Jyoti
Basu, another Politburo Member and
then Shri Sundarayya, the General
Secretary, met the Prime Minister and
the whole thing was to plead with Shri-
mati Indira Gandhi that they should
be supported rather than we should be
supported.

6 P.M

They said that for the Bandhs in
the country it is the Communist Party
which is responsible. Therefore, the
C.P.M. has to carry on the Bandh. That
Iis what was their argument. Then
they argued that C.I.T.U. is being neg-
lected. It is all on correspondence that
the C.I.T.U. should be favoured; they
should show a little more favour to
C.I.T.U. They say something for public
consumption. They have allied with
SP....

(Interruptions)

SHRI NIREN GHOSH: This is all
what I call a ‘package of lies’. He has
uttered a package of lies...

(Interruptions)

SHRI BHUPESH GUPTA: 1 am very
glad. You would not agree to it...

SHRI NIREN GHOSH: I will not...
(Interruptions). He has uttered a pack-
age of lies. It is a lie. It is a blatant
lie that we have sought any favour
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for C.IT.U. I challenge Bhupesh Gupta
to produce that correspondence. Or et
him resign from the Rajya Sabha. It
is a clear challenge. Let him accept
this challenge and produce the corres-
pondence seeking favour from Mrs.
Gandhi.

SHRI BHUPESH GUPTA: Mr. Om
Mehta, kindly send these proceedings
to the Prime Minister.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
I will send...

SHRI BHUPESH GUPTA: We do not
believe in double book-keeping...
(Interruptions). Why all these meetings
with three politburo...?

(Interruptions)

MR. DEPUTY CHAIRMAN: Let him
carry on with his speech. Don’t digress
to other matters unnecessarily.

SHRI NIREN GHOSH: Our Party
wants to over-throw the Congress Gov-
ernment headed by Shrimati Indira
Gandhi—not like Mr. Bhupesh Gupta.
We have never sought any favour from
Indira Gandhi for C.I.T.U. or anything.
T have given a challenge. Let him take
it up. They, in order to nullify the
general strike for high prices, aligned
with Congress and tried their level best
to sabotage it, though they could not=”
And now he comes and says this. What
the Prime Minister has told a U.P.
member is now a known fact before
the country. That is how they have
stopped the democratic movement from
spreading to other parts of India.

Now, Congress is the main danger
of reaction posed to India. Congress is
the main danger that is posed to India
now, because they hold power both at
the Centre and the States. Other re-
actions may be more darkish, are not
strong. If there be reversal of this posi-
tion, time for re-assessment may come.

MR. DEPUTY CHAIRMAN: Now
come to Orissa... B
(Interruptions)
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SHRI NIREN HOSH: Then. T did
not say that the f~watantra Party is not
a rightest Party. Just as the Congress
Is a rightest partv, similarly Swatantra
Party is also a rightest party but on
the way out.

SHRI NAWA . KISHORE: What
about Anna DMK.?.. (Interrun-
tions).

SHRI NIREN ({HOSH: ... We have

not aligned with any reaciion. He hoas
aligned. He aligned with the Muslim
League. He alimed with the Jan
Sangh. We never did so. Our Party
never did so... (Interruntions). Your
progressive Prime Minister met in a
separate conclav: with the Catholic
Bishops and Maintaz Ali, as I said, is
a CILA. agent (Interruptions). Mr.
Bhupesh Gupta, don’t you know that
the intelligence of India is tied up
with the British intelligence and (he
C.I.A.? Whom are you supporting ?
You are supporting Shrimati Indira
Gandhi’s foreign intelligence.

He did that c9jectively, objectively
strengthening re:ction in India.

SHRI BHUPESH GUPTA: I do not
know that. -

SHRI MIREN (\.HOSH: You ought to
know that.

SHRI BHUPESH GUPTA: 1 know
Mr. Ramamurti has written an article
in which he atlacked India’s agree-
ment with the ‘loviet Union.

SHRI NIREN SHOSH: He is seek-
ing advice in Incira Gandhi’s chamber
day in and day out.

SHRI BHUPESH GUPTA: Diffcrent
C.P M. leaders have been speaking dif-
ferently.

SHRI NIREN CCHOSH: Shri Bhupesh
Gupta has no answer. He gave an inter-
view to ‘Tass’ viaw-point of which has
been confradict:d by other CP.L
leaders.

MR. DEPUTY CHATRMAN: Don’t
concentrate on Mr. Bhupesh Gupta

alone.
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SHRI NIREN GHOSH: What can 1
do ? If he had not intervened, I would
not have said anything. Since he inter-
vened, he must get it. !

SHRI BHUPESH GUPTA: Did |
mention anything about your party

SHRI NIREN GHOSH: He cannot
beat me down. He knows 1t. Then why
did he do it? That is his own fault.
I would like to say that without using
black money and rigging the Congress
cannot win anywhere, either in Orissa
or UP. In the Cuttack bye-election,
80 lakhs of rupees were spent. It is
a fact. He also knows it. That is diffe-
rent. We have demanded something
else. We have met the Election Com-
missioner. He has promised that he
will try his level best to hold simul-
taneous elections. I do not know whe-
ther he will keep his word or how he
will behave in future. We have asked
him to see that no rigging takes place.
Shri Bhupesh Gupta spoke of parlia-
mentary democracy. Let us not go into
ithis thing. If the Congress Praty is a
progressive party and if the progres-
sive Prime Minister had any sense of
shame or any sense of regard for
parliamentary democracy, Mr. Jatti
should have been sacked after the
Orissa High Court indicted him. Where
is your parliamentary democracy ? He
is sticking to reaction. West Bengal
election was a gigentic fraud conducted
nnder violence. My friend knows and
is a party to that. It is they who have
broken the left democratic forces in
India and made the way for advance
of recation. If they had not done it,
perhaps the things would have been
different in India at least to some
extent.

Now, Sir, this Governor is roaming
about like a Congress worker preach-
ing Congress messages. Having said
that, I will come to something else.
The chauvanism of Shrimati Nandint
Satpathy and Shri Ray in Orissa and
West Bengal respertively is quite clear
T went to Rourkela twice or thrice. Tt
is a fact that a sort of chauvanism is
there amongst the Oriya people. May be
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it is out of inferiority complex, I do
not know. But if anything is to be
done either in Orissa or in any other
part of the country, the policy of the
Congress of setting one party against
another will have to be faced. They
are doing it in Bombay, Karnataka,
Orissa and West Bengal. In Orissa,
they did it a few months before when
she was the Chief Minister there.

I should say that if Mr. Biju Patnaik
and others are following in the foot-
steps of the Congress, they are owe-
fully wrong. It will be a shameful
path ; a tragic path. But I do not know
what is going to happen if they follow
a chauvinist path. I would appeal to
all of them to eschew this path. In
order to fight this what is important
are the rights of the States and equal
rights of nationalities of India in all
States of India. Autonomy of the States
must be guaranteed. That is one potent
democratic weapon with which you
can fight chauvanism. And now every
State has been made a beggar. Unless
you toe the Congress line, you cannot
get a single paisa. And where do the
nationalities stand ? Their democratic
rights are abolished. Sir, in Rourkela
and Tensa I have seen that during
Smt. Satpathy’s rule, all the labour
laws that they framed and methods em-
ployed were in the interest of the Con-
gress. T have seen personally. I wrote
to Smt. Satpathy at that time. And
our friend, Mr. Banka Behari Das,
who has now turned to Congress, gave
me no reply, except acknowledging the
letter. This is the party to which our
colleagues in C.P.I give support. This
is the wonderful thing. As regards the
Nickel Plant, the Lead-Melting Plant,
where have they gone? The founda-
tion-stone was laid by Mr. Shah Nawaz
Khan before the Kattak by-election.
Nothing has come out.

Sir, as regards ship building, it was
would be built during the Fifth Plan.
said that two additional shipyards
If it is so, one should be in Haldia
because a high powered technical
corr.lmittee cleared it. The second one
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should be at Paradeep. That is what I
pleaded in order to rejuvenate the
eastern part.

SHRI OM MEHTA: Why does he
want both in the eastern sector ? Why
not one in the western or the southern
sector ?

SHRI NIREN GHOSH: How many
have you in the western sector ?

SHRI OM MEHTA: I come from the
northern sector.

MR. DEPUTY CHAIRMAN: He
comes from Kashmir,
SHRI NIREN GHOSH: Unfortu-

nately, ship building cannot be there.

SHRI OM MEHTA: Why do you
want to have both in one sector?

SHRI NIREN GHOSH: There was
one Defence Minister-—Sardar Baldev
Singh. He sent his Navy {7 fight in
Kashmir. So, don’t ask for a ship-
building unit in Kashmir.

SHRI BHUPESH GUPTA: He says
that ship building cannot be in Kash-
mir. But somebody may say that if
Mraxism and Leninism ecan be in
CP.M., ship-building can also be in
Kashmir.

SHR]I NIREN GHOSH: If somebody
can say that social democrats gre the
best Marxists, who take the name of
Marx in order to murder Marx, then,
of course, C.P.I. can be called Marxist.

SHRI NAWAIL KISHORE: They are
paying tributes to each other.

SHRI NIREN GHOSH: The Central
Government employees have no high
school there. And the extension of the
South Eastern Railway is needed. The
coastal districts are flooded. So, unless
there is this railway line, food capnot
be rushed when there are droughts or
floods. And coal-based fertilizer plant
can also be set up in Orissa; it is
very near the region,
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Lastly, Sir, should say that starva-
tion deaths have taken place durlng
Smt. Satpathy's regime. They are tak-
ing place in Cirissa under Smt. Indira
Gandhi’s reginie ; that is the Presiden-
tial rule. And the Orissa Congressmen
themselves ar¢ saying it so loudly. So,
that is what tne Congress is.

Sir, Congr'ss means starvation,
deaths, reaction, chauvanism and back-
wardness. As they are the biggest party,
they are also the biggest reactionaries
in India. Others may be more darkish,
but they have no such powers so that
they can arrcgate to themselves the
question of (eciding the destiny of
India.

MR. DEPUTY CHAIRMAN: Shr!
K. C. Panda, please take only five
minutes.

SHRI K. C. ’ANDA : Sir, at the very
outset I would request you to give-us
some time to speak because we want
to discuss sone sense. From the pro-
ceedings I fee! that we are discussing
the fate of Orssa. Just like the history
says that fate of India was being dis-
cussed in England, the fate of Orissa is
being discussel here. As a matter of
fact, this shoild have been discussed
in the Orissa Assembly. We feel that
Orissa is beiny® considered as a colonv
of the Central Government.

SHRI OM MHETA : Certainly not.

SHRI K. C. PANDA: Sir, this partl-
cular Appropiation Bill has been
brought, as stited by the hon. Deputy
Minister, for r+lieving the difficulties of
the people of ')rissa caused by natural
calamities. Sir. Orissa is always faced
by four types of natural calamities, i.e.,
cyclone, flood, drought and' fire. Simi-
larly, a number of unnatural, man-
made, thrusted calamities are destroy-
ing the entire financial status, the
people’s will and their optimism for the
last so many years in Orissa.

Firstly, Sir, with a cyclonic speed
the Central Grvernment’s Chief Minis-
ter was sent from Delhi to Orissa and
while as the di:pression for the cyclone

/
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is caused in the Bay of Bengal, depres-
sion for this cyclone was caused In
Delhi. In sipte of all our effarts, she
has caused in addition to natural cala-
mities so many other calamities and
she could not relieve the distress of
the people. Rather, the distress went
on increasing by starvation deaths and
s0 many other actions which could
have been avoided by the Government
consequently, the confidence of the ad-
ministration and the people has shaken.

The new Chief Minister reduced
the retirement age from 55 years lo
50 years. The result was that so many
people have already been retired and
others are waiting for the day when
the hammer w9u1d fall on their heads.

Secondly, Sir, flood is a perenial
feature of Orissa like frequent doses of
the President’s Rule, Sir, this is the
third time that we are having Presi-
dent’s Rule in Orissa. This is also the
longest span of the President’s Rule 1n
Orissa.

Some of the activities of the Govern-
or Mr. Jatti, have been detatled by
many hon. Members. I need not go
into the details. The people of Orissa
and the Government servants do not
feel secure to serve under him. He
passes the orders on disputes that he
who deposits the money first will get
the benefit and the man starts rushing
io the bank to deposit the money. It
is a matter of lakhs of rupees, and no
decision is taken by him.

The last resort is to go to the court.
So also the political people had to take
recourse to the court and get a deci-
sion. Although the final decision was
not given because of the constitutional
difficulties but they gave their opinion,
So, these are the facts of the Presi-
dent’s Rule and the people at large,
are not getting the benefits. As already
stated by Mr. Niren Ghosh, I am giv-
ing one instance of his opening a build-
ing in my district headquarter., The
building was being used for over two
years and now I suddenly got an invi-
tation that the building is being opened
by the Governor. It was a half con-
structed building. It was a hospital
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building, partly constructed and it was
being used for the last two years for
keeping the patients. There was no
adequate staff and as a matter of fact
I had made complaints that it was not
being maintained properly. Instead of
completing the building and providing
more staff, the patients were with-
drawn and now the Governor is going
to open the building. Another building
was constructed durnig the Gandhi
Centenary Year and it was used as a
library. This was also opcned by the
Governor. Why should he indulge in
all these things ? He should know about
his job very well

Similarly to the drought calamity,
the price-rise calamily also is there.
Although the Centre and the Stale
Governments are to blame, the Stale
could very well check it had they a
desire to do so. I am giving one 1nstance
for this. We are producing rice. Rice
is being exported from Orissa at a very
low cost. In spite of the cyclonic and
other natural calamities, we are export-
ing rice in order to feed the people
in other States but, Sir, while giving
wheat quota they have reduced it to
less than half of it. The other products
are also in the similar line, not being
supplied to Orissa and the price-rise,
the blackmarketing and all these things
are going on in Orissa.

Then, Sir, the fourth calamity is the
action of the Governor as I have al-
ready said. He is asking some Congress
people to organise some functions and
he is going to open very small institu-
tions even.

Now. a reference has already been
made by my friends that the Prime
Minister was scheduled to go for opern-
ing an Adivasi development work but
suddenly yesterday her programme, her
official programme to Phulbani District
has been cancelled and she was
diverted for other political purposes.
The people of Phulbani District are
predominantly inhabited by Adivasis.
They had high hopes but suddenly her
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programme to open an Adivasi project
was cancelled. Sir, when it is said that
she is going on an official visit, the
helicopters, the security stalf, the offi-
cial staff arc kept ready and a lot of
expenditure is made at the cost of
our people who are virtually starving.
But still, they do not get what they
expected because her activities were
diverted by the people, by the Congress
high-ups there for political purposes.
The result is, it has been seen that
they have quarrels among themselves.
Somebody is blaming the C.I.A, and
the other group is blaming that some-
body is bringing in Russian money but
not distributing amongst us.

Sir, I am finishing very shortly. As
I have already stated the activities of
the Food Corporation in regard to pro-
curement of rice and paddy from the
farmers are far from satisfactory. As
a result the farmers are being com-
pelled to sell their produce at a very
low price because rice is not only
food crop for them but money crop
also. And now a propaganda is heing
made that rice is selling at a low
price in Orissa. In the Cons:iiative
Committee only yesterday morning I
asked what will he the minimum price
of rice in Orissa and they are saying
it is less than Re. 1 per kg. The people
of Orissyg will be satisfied even if it
is Re. 1 per kg. but let it not be higher
than that.

MR. DEPUTY CHAIRMAN: You
must finish now.

SHRI K. C. PANDA: They have
provided certain amount for doing
some work in Balimela. It is a work
taken up jointly by Andhra and Orissa
Governments. Andhra has already got
its share but Orissa has not been able
to construct transmission lines to take
the power, and the power share of
Orissa is grounded. As a result of this
two factories. one paper factory and
an aluminium factory which wasg pro-
posed and licensed tn be established
in Koraput District, have cancelled
their programme because power is not
being made available This is what
the present Government is doing about
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industries. They are merely using very
high-sounding -rords in this booklet.
They say they want to engage engi-
neers and the e-{ucated unemployed. I
would only giv: one instance. When
the engineers fo: med a society they got
the sanction of the Centre and got per-
pnission for in'porting even foreign
machinery for their use but the present
fGovernment is not providing them
with sheds in {he Industria]l Estate.
They are getting frustrated because of
this. I do not know how they are
going to help the unemployed people
in the State.

SHRIMATI ¢USHILA ROHATGI:
Mr, Deputy Cha rman, Sir, I think the
House has had the chance of being
a witness to a very scientillating debate
where we founcd the entire Opposition
united in vying with each other and
having a constant mutual dialogue, cne
trying to decry the other, giving us
an example that if by any chance due
1o some reason or other there is any
sort of a coalitim what would be the
position and I wender in that case what
would be the fite of the people con-
cerned there. I think this is a very
good illustralio.. for the people at
large.

Now one hon Member said—he is
not here now-— that Shrimati Indira
Gandhi probably even at this time is
having crocodile tears. I would only
beg of him though he is not present
here not to toucn that subject because
it is 5 very very sensitive subject. T
would only like to quote with your
permission one line in this connection.

Tears, idle 1:ars, I know not what
ithey mean

Tears which come from the depth
of some civine despair

Tears whict rise from the heart
and brim to the eyes.

Now I am sure he will understand the
anguish of divine despair, the anguish
of the poor people whose story we are
narrating here today. Nearly 40 per
cent. of the people in Orissa belong
tp Scheduled Castes "and Scheduled
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| Tribes. They are poor people and I can

assure you, coming {rom a poor Stale

| myself also—I think even otherwise

hon. Members can understand the
anguish of the poor people, the anguish
of divine despair which they are facing
—we are fully aware of the position
and I would beg of Members that they
should not call these tears idle tears.
If the Prime Minister went today, whe-
ther it was a helicopter or any other
mode of conveyance, it was to give
succour to the people who need it in a
good measure in the backward areas
which are probably accessible only
through this mode of conveyance that
has been utilised.

A point has been raised about elec-
tion, whether it is coming or not com-
ing or whether it is going to be post-
poned. Al] that I can say is recently
there has been a meeting of the Con-
sultative Committee.

A silght indication has been given.
Probably it may be late February. As
it is the exact dates are not known,
This is the informatjon that we have
that it may be some time in late
February. One point has been stressed
by almost all the hon. Members, the
amount which has been given for
drought and flood relief measures is
inadequate. I may point out that the
State Government's assessment of the
extent of damage in Orissa was about
Rs. 2373 crores. Pending the final
decision on the recommendations of
the Central team, the President has
authorised an expenditure, for relief
measures, of Rs. 10 crores on an ad hoc
basis In order to meet the emer:
gent requirements of the State. The
Central Government have ncw allowed
Rs. 11.74 crores as the ceiling on ex-
penditure on relief measures for the
purpose of Central assistance. This is
the latest information that we have
with us today. Out of this sum of
Rs. 10 crores that was authorised to
be spent on relief an expenditure of
Rs. 3.42 crores has been incurred. One
of the Members suggested that pro-
hably no expenditure has been incur-
red. This is the latest information

. gathered on that.
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There was a discussion also about
the Film Development Corporatoin of
Orissa. I think it would be very un-
fair for such a beautiful and artistic
State like Orissa if we do not take it
into account. Art is the very soul of
the State. Those of us who have had
the privilege of visiting Orissa and
those of us who have not gone to
Orissa are quite aware of the art
treasure that is there. I think it would
be in the fitness of things if we take
certain steps in order to see that art
{s sustained and encouragement is
given. I think having Members of the
calibre of Shri Lokanath Misra, there
should not be any debating point at
all, I would like to state certain
reasons which had prompted that
particular step to be taken. As per
Reserve Bank of India’s directions,
institutional finance cannot be givne by
Orissa State Financial Corporation for
production of Oriya films, The Film
Finance Corporation of India is finan-
cing only off-beat and uncoaven-
tional films. The Film Finance Corpo-
ration’s rate of interest is also too high
for Oriya film producers to avail of the
loan at the initial stage. During the
last 37 years since the formation of
the State, only 40 films in Oriya
language have been produced. That
shows why no money has been given,

About irrigation one of the hon.
Members pointed it out. I do not think
there can be two views on that. It is
a State which does require much more
and it has much more irrigation
potential, We have no quarrel on that
particular subject. Something has
been done and non-Plan assistance to
the tune of Rs. 6.52 crores was ap-
proved by the Planning Commission,
and this has been reflected in the pre-
sent Supplementary Budget.

About tribal welfare, there were two
tribal development agencies working
earlier each with a total outlay of
Rs. 2 crores, A third one was inau-
gurated in October and the fourth
one was to have been opened by this
time. T do not know what the factual
position is. Today the Prime Minister
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was to have reached there., Only to
give succour and relief to the tribal
people she is visiting there.

An allegation was made by Mr.
Tyagi, if I am not mistaken, about
the conversion of Adivasis by mis-
sionaries. [ have {ried to collect some
information, There is no such thing
and no specific information is avail-
able to us. It is possible that a stray
instance like that might have happen-
ed, but there is no such thing as he
has pointed out. The rates of interest
charged by the private people are
high. It is for that reason that we
have the tribal development agencies.
One was to have been inaugurated
today. That would go a long way
in assisting the people there.

Mention was also made about the
Paradeep Port. It was originally start-
ed by the Orissa Government. This is
a major-Port Trust under the Central
Government, The Port’s development
needs receive the Central Govern-
ment’s attention along with the needs
of the other major ports. This is no
longer an expenditure to be borne by
the State Government. That is the
position.

One of the hon. Members mention-
ed about education. We do realise its
importance, and I am glad o say that
assistance is given on a priority basis,
though it will never be enough
because there is much scope for doing
more, But this is receiving the top-
most priority. I have got figures.
During the Fourth Plan targets had
been laid down—Sebashrams—1185,
high schools—58; Ashram schools—51;
Hostels—902 and Teachers’ Training
schools—3, These can never be ade-
quate or enough to meet the require-
ments but this is receiving the atien-
tion that it really and rightly deserves.

On the expediture on the Scheduled
Castes and the Scheduled Tribes—
they constitute 40 per cent of the
component of the population there—
in the First Plan the expenditure was
Rs. 18 crores; it went up to Rs. 87
crores in the Second Plan; in the
Third Plan it was Rs. 225 crores. In
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the Annual Plan it was Rs. 125 crores,
and in the Fou'th Plan it is Rs. 260
crores. So, in ttis way that has been
going on and I ‘hink to a large extent
it meets the problem. The Sixth Fin-
ance Commission’s Report has been laid
before Parliamer t and according to it,
Orissa’s share «f Central taxes and
duties and stati tory grants and aids
payable to the State for non-Plan pur-
poses during the five years or the
Fifth Plan will be a little more than

double of what the State received
during the five years of the Fourth
Plan.

Sir, I have 'net the major points
raised.

MR. DEPUTY CHAIRMAN: The

question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums rom and out of the
Consolidated Fund of the State of
Orissa for the services—of the
financial year 1973-74, as passed by
Lok Sabha. be taken into considera-
tion ”

The motion wis adopted.

MR, DEPUTY CHAIRMAN: Let us
now take up the dlause by clause con-
sideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to t'e Bill.
Clause 1, the /‘nacting Formula and
the Title were cdded to the Bill.
SHRIMATI SUSHILA ROHATGI:
Sir, I move:
“That the Bil be returned.”

The question was proposed.

SHRI K. P. SI'JGH DEO: Sir, there
was some mentioned made about the
Governor of Orisa. I would just like
to quote from thie Note of Dissent of
Mr. Bhupesh Gupta in the Committee
on Defections wl erein he has referred
to Governors a: being persons who
have lost in the (lections to the Assem-
bly and Parliar ent who have fortu-
nately found themselves as Governors
in this country. So, I do not actually
blame the hon. Members who have
had some dig at the Governors, As a
result. the administration in Orissa
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has become callous, indifferent and
inefficient, To cite two examples, 1
would like to quote my question (un-
started) No. 1695, dated the 20th
December, 1973.

There are serious chargeg of allega-
tions of misappropriation and embez-
zlement of funds brought to the notice
of the Government as far back as
September, 1972. It was enquired into
by the SDO and the Inspector of
Schools and after that no action has
been taken, Now, this enquiry periains
to the Kharaga Prasad High School
which is one of the primary high-
schools in the Sadar Sub-Division of
Dhenkanal District. Because the per-
sons involved are powerful political
persons, no action 1is being taken.
When I asked the question, a very
cursory reply was given—

“Petitions have been presented to
the District Collector and the Direc-
tor, Gram Panchayat, Orissa... The
matter is under enquiry.”

The Governor was informed; the
1.G. (Vigilance) and the whole gamut
of administration were sent registered
letters, and even the receipts are with
the people who had sent them.

Secondly, at the annual conference
of the Orissa Government College
Teachers’ Association held on the 2nd
September, 1973, which was attended
by the Governor of Orissa as the
Chief Guest, the Associatlon had
passed certain resolutions and had
requested the Orissa Government to
look into their pay scales so as to
make them into an integrated time
scale; they demanded accommodation
for all teachers and promotion and
they passed a special resolution that
all Government college teachers should
get the UGC scales of pay.

But, again in response to my Ques-
tion No. 1604 on the 19th December,
Prof. Nurul Hasan answered :

“The required information is being
collected and a statement will be
laid on the Table of the Housc in
due course.”

I do not know who is to be blamed
for this, Prof. Nurul Hasan or the
Orissa Government for not supplying



183 Orissa Appropriation

[Shri K P. Singh Deo]

the hon'ble Minister with the docu-
ments or the resolution or the memo-
randum, or is the Government of
Orissa who, in spite of having received
the memorandum, having attended the
function as Chief Guestl is sitting tight.
These are few of the cases which I
have brought to your notice.

Thirdly and most important is the
question of three medical college hos-
pitals—one in Cuttack, one in Burla
and one in Sambalpur. So far not a
single medical college hospital has
got emergency electricity arrangement.
Whenever there is an operation and if
there is failure of power, the operation
has to be postponed. And sometimes it
has happened that the patients have
died. Within the last four months in
the Cuttack Medical College Hospital.
to my knowledge, there have been
three cases where due to blood trans-
fusion of vinereal diseased persons
there have becn two deaths. Buil so
far no enquiry has taken place. There
was a lady from my own home town,
Dhenkanal who was operated {or
cancer and when she was adminis-
tered this particular blood within five
minutes she became stoneblind. Till
now no action has been taken in this
regard. So I would urge, through you,
that the Government should institute
an enquiry and see that the function-
ing of this hospital is improved.

Sir, in most of the districts the
district headquarters hospitals have tn
cater for at least a population of 10-12
1~khs but most of the sub-divisions
where they have Refro-hospitals and
dispensaries in the Block headquarters,
they do not have maternity facilities.
It has so happened that in many
rases either the mother has died or
the child has also died while ~sming
to the district headquarters hosopital,
nr wherever these maternity facilities
exist.

Finally, Sir. I would urge, through
vou, that since there have been allega-
tions on the very floor of the House
about the activities of the C.I.A.. the
K.GB and the active interest of the
Russian Embassy and the American
Embassy in the political affairs of
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Qrissa, the Government should have
thorough investligations and enquiry
and take the House into confidence as
to what is the correct position, and
before the elections.

SHRIMATI SUSHILA ROHATGI:
As to the reply that the hon’ble Mem-
ber received that the information is
being collected, I think it is only two
or three days. I suppose in course of
time this information will be collect-
ed and placed at the disposal of the
hon’ble Member. I am sorry to hear
about the absence of emergency light
at the hospitals. I do not know whe-
ther he would like to have an cnquiry
or to have lighting arrangements,
There are no two views that there
should be emergency lighting arrange-
ments. I shall certainly bring it to the
notice of the Minister concerned and
see whether anything can be done in
that direction.

Another point that the hon’ble
Member asked was about the Prime
Minister’s tour that had been under-
taken 1n the tribal areas, He said that
all the tours which she had under-
taken were only political and not in
connection with the backwardness of
the areas. I would try to find out, I
find that the Prime Minister’s tour to
the tribal arca in Phulbani district,
which probably the hon’ble Member
had mentioned, had to be omitted
because of the delay in the departure
from Delhi owing to the foggy wea-
ther. But all the other places she visit-
cd on some developmental projects or
the nther. It was a tour to tribal areas
to see the developmental works which
are already under way. That is all I
would like to mention,

MR. DEPUTY CHAIRMAN: The
question is.
“That the Bill be returned”.
The motion was adopted
MR. DEPUTY CHAIRMAN: The

House stands adjourned till 11 a M. on
Monday, the 24th December.

The House then adjourned at
forty-five minutes past siv of
the clock till elven of the
clock on Monday, the 24th
December, 1973,



